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Open Court 

CENTRAL AIJr;:r1:rsrR.\TIVE TRI ...;UN .. U. ALLAHADAD 

,\ll a habad : thl !: t he Ql ... day o~r·crune 2000 

Hon • ir s . K. I Naqvi . J . i·i. 

Hon ' f'1r. 11. P Sinyh . A. 1·1. 

Vi j ay Kumar Pandit son of Sri Lakshman 

Pandit, aged about 40 year s , presently 
• 

working as Junior Clerk in Concrete Sleeper 

Plant , Northe rn Railwa y, SUbedargunj . 

.ZU. l aha bad • 

(Counse l for the applicant : Sr i A.~ .Ambast , Adv) 

••••••••••• Applic~.:r: t . 

Versus . 

1. Uni on o f Indi a t hrough Chief Engineer, T. S. P 

• 
Northern Rail way, Baroda House , New. Del hi. 

2 • Deputy Chief Engi n eer , Conc r et e Sleeper 

Pl ant , Norther n Railway, SUbedarganj, Allahabad • 

3 . Senio r Engineer, Concr ete Sl eeper Pl ant, 

Nort hern Railway, SUbedar G'3Ilj , All ahabad . 
(Counsel for the r espondent s : Sri A"l~ Gaur. . · . • Adv) 

•••••••••••• Respondent s ,.... 
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0 R D E R (Or a l ·) - - - - -
{By lbn ' ble Mr. S . K.I Naqvi .J. I-1.) 

Sri Vijay Kumar Pandit has f i led this 

OA to direct the respondents t o regularise 

;/~ainst 
his p rorooti o n as Junior Cl eri.c - regular Post 

/due 
and allow hi m t he s eniori ty . 

• 

2. As per app l icant • s case, he lil :l s appointed 

as I<halasi with e ffect from 14.06. 82 and 

/\he 
vide order dated 01.05.83' app licant;\oras p rorroted 

.-ti-
as Junio r Clerk in Grade ~ 950-lSOO(RPS) and 

" 
posted under SENIC5PI KSF wi th immediate effect. 

I~ has been clarified in this order that he 

has passed the suitability test of Junio r Clerk. 

The applicant further mentions that \·1hen he 

reporteo at CSPIKhalispur, he was informed 

t hat no such post was avai lable there, therefore , 
, r 

de r«- e(.._e( 
-" pacffl:i:-t"ted to report to TSP SUbfdarganj, Allahabad 

and ther efore, the applicant appeared bef ore 

TSP ~argunj, Northern Railwa y, Allahabad
1 

where order dated 27.09.90 was issued, the copy 

which is on recor d as R-3. The applicant claims 

his right .d'D. the regularisation and he rooved 
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for the same but it has been declined vide 
Annexure No .l to canp ilation-I of the O.A., 

against wh ich he ha s come up, seek ing above 

relief. 

3- The respondents have contested the case 

mainly on the ground that the post of Junior 

Clerk is sele ction post to be filled 33t3% 

• 

• 

by promotion, a nd rest by direct £ecruitment (RRB) 

and for departmental promotion, the se lection 

is\through test and viva, but the applicant 

ha s not qualified any such selection test and 
~<~ 

his name doe s not findAthis pena l. 

4. Heard, the learned counse l for the rival 

contesting parties and perused the records. 

5. \'le find the impugned order which has been 

~ "11 ~ ..-' 
annexed as Annexure No .1 in ( ~Ris, ¥t is very .. -

-. 

cryptic and does not mention the details for 

which the representation of the applicant ha s been 

rejected. There is also no clarification as to 

• 

how there is mention in order dated oa.09.90, the . 
• 

C~-.kc.._J,.: ..w-..t 
copy of which has been annexed as Annexure No .1 ,( 

that he has passed suitability test for junior 
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ClerJC and t herefor e , \-Je find it a f.it r::-.:. .. c 

• rnatter to dire c t. the concerned au t hority to 

r e-exv.rnine the case 
/an 

cmd p uss a :; ror i ate o rd e:r . 
I ~ 

6 . l'h e res_ ondents are directed to r econ:-ider 

the r epresent ation dated oa. 01 . 96 and pass 
I 

approri ute order i n t .ie lignt of above 

observati o n vii thin 3 rronths f rom the date 

o z: corrununicati o n of th~ order. 

7 . '!'he O. A. i s d i sposed of a ccordin gly. 

/ 
!JO order as to cost . 

' l·1ember (J) 

' 

1 
/ m. k . s/ 
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